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Applicant,, Gosanui J H 

ftLim service with immediate 

:\J1Jlexure_I dated 27.10.1999. It appears his Láwye 

i wrote a letter to the Superintendent of Pos' M . Sarang  

t'Fices under Annexure-3 dated 14.02.2003. The preseli 

rigina1 Application. under Section 19 

:.Jministrative Tribunals Act,  

02.2006 with the following pray;' 

Release of Subsiste. 
(ii)Stay of Aiirtexure-I and 

; 



Notes of the Registry 
	 Orders of the Tribunal 

hal. mc \pphcaiit ciia wc the 

ea1 suspension order and the 
eSpondents in not giving the 

ubstantia1 allowance to this Applicant 
a fter suspension. The Applicant filed 
evera1 representations before the 

K espondents and at last on 14.02.2003 
civing notice to this Respondent for 
release of substantial illowance and 
t.her benefits. 

T7.10.I999: Order of suspension 
assed. 
4 022003: Representation filed" 

barred. by limitation That apart, there is no material. 

available in the record to show that the Applicant ever 

prcfccrcd an anpeal challenging the order of removal. 

In course of hearing of this case for 

a.mjon, Mr Sarangi Ld. Counsel appearing for the 

Applicant files a memo for withdrawal of this case. Prayer 

i allowed. The case is hereby dismissed being withdrawn. 

4. Send copies of this order to the 

kespondents, along with copies of the Original Application 

aJ free copies of this order be given to Mr. B .M.Sarangi, 

44 Counsel appearing for the Applicait and to Mr. 

S.B .Jena. Ld. Additional Standing Counsçl: on whom a, 

copy of this O.A. had already been served. 

A free copy of this order be also sent to the 

ApplKant in the address given in the OriinaI Apr. K 
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